
IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS 4713 OF 2024

Sapna Aggarwal … Appellant

Versus

Asian Colour Coated Ispat Limited & Ors … Respondents

O R D E R

1 We find no error in the order of the National Company Law Appellate Tribunal

dated 01 March 2024 in Company Appeal (AT) (Ins) No 1105 of 2020.

2 The appeal is accordingly dismissed.

3 Pending application, if any, stands disposed of.

…...…...….......………………....…CJI.
[Dr Dhananjaya Y Chandrachud] 

…...…...….......………………....…..J.
[J B Pardiwala]
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April 19, 2024
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ITEM NO.12               COURT NO.1               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  4713/2024

SAPNA AGGARWAL                                     Appellant(s)

                                VERSUS

ASIAN COLOUR COATED ISPAT LIMITED & ORS.           Respondent(s)

(IA  No.83004/2024-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT  and  IA  No.83003/2024-STAY  APPLICATION  and  IA
No.83910/2024-PERMISSION  TO  FILE  ADDITIONAL  DOCUMENTS/FACTS/
ANNEXURES)
 
Date : 19-04-2024 This appeal was called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE J.B. PARDIWALA

For Appellant(s)   Mr. Shyam Divan, Sr. Adv.
                   Mr. Krishnendu Datta, Sr. Adv.
                   Mr. Tanuj Sud, Adv.
                   Mr. Ajay Kumar, Adv.
                   Mr. Yashvardhan Singh, Adv.
                   Ms. Varsha, Adv.
                   Ms. Stuti Vatsa, Adv.
                   Mr. Vijayant Goel, Adv.
                   Mr. Abhikalp Pratap Singh, AOR                  
                   
For Respondent(s)  Mr. Ankur Mittal, AOR
                   Ms. Nidhi Mittal, Adv.
                   Ms. Bhaskar Pandey, Adv.
                   Ms. Preety Choudhary, Adv.
                   
                   

UPON hearing the counsel the Court made the following
                              O R D E R

1 We find no error in the order of the National Company Law Appellate Tribunal

dated 01 March 2024 in Company Appeal (AT) (Ins) No 1105 of 2020.



2 The appeal is accordingly dismissed.

3 Pending application, if any, stands disposed of.

  (GULSHAN KUMAR ARORA)                     (SAROJ KUMARI GAUR)
  AR-CUM-PS ASSISTANT REGISTRAR

(Signed order is placed on the file)


